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The Bill was by leave withdrawn.

|

MARCH 13, 1970

Bills introduced

18.20 brs.
FREE LEGAL AID BILL*
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MR. DEPUTY-SPEAKER :
question is :
*‘That leave be granted to introduce
Bill to provide for free legal aid to poor
and needy persons involved in criminal

The

The Motion was adopted.
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DELHI ADMINISTRATION
(AMENDMENT) BILL*
Amendment of section 3,22, etc.
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MR. DEPUTY-SPEAKER

question is : )

*“That leave be granted to introduce

a Bill to amend the Delhi Administration
Act, 1966,

The Motion was adopted.
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CONSTIUTITON (AMENDMENT) BILL* .
(Amendment of Articles 85 and 174)

sft sfwe e (weftg) @ Iusaw
wgrw, & smw w0 § fv oA %
wfear & arit S i fadas
w1 Aw X & sepefa & wm

* Published 1n Gazstie of India, Bxtra-ordinary, Part II, Section 2, dated 13-3-70.



